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3MCU/ORDER

Per Rahul Chaudhary, Judicial Member:

1. By way of the present appeal the Appellant/Assessee has challenged the order
dated, 16.07.2014 passed by the Ld. Commissioner of Income Tax (Appeals)-
25, Mumbai (hereafter referred to as ‘the CIT(A)’'] for the Assessment Year
2008-09, whereby the Ld. CIT(A) had partly allowed the appeal against the
Assessment Order, dated 05.01.2014, passed under Section 143(3) read with
Section 148 of the Income Tax Act, 1961 (hereafter referred to as ‘the Act’),

2. The Assessee has raised the following grounds:

1. The learned CIT(A) erred in confirming the addition made by the
Assessing Officer of Rs. 40,94,555/- by invoking the provisions of
section 2(22)(e) of the I.T. Act.

2. The learned CIT(A) failed to consider the submissions made before
him.
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The Assessee has, vide letter dated 22.03.2022, made a request for
withdrawal of the present appeal having opted for Direct Tax Vivad Se
Vishwas Scheme, 2020. In this regard, the Assessee has placed on record
Form No. 5 issued by the designated authority (Acknowledgement No.

367508950140621). The Ilearned Departmental Representative has no
objection to the aforesaid request of the assessee.

In view of the above, the present appeal is dismissed as withdrawn

Order pronounced on 28.04.2022.
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